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MESSAGES FROM THE LOK SABHA

(1) The Employment of Manual Scaven-
ger; and Consiruction of Dry Latri-
nes (Prohibition) Bill, 1993,

(2) The Salary, Allowances and Pension
of Parliamen: Members of Parlia-
ment (Amendment) Bill, 1993.

(3) The Central Laws (Extension 10
Arunachal Pradesh) Bill, 1993.
(4) The Tezpur Uunversity Bill, 1993.
SECRETARY-GENERAL: Madam, I
have to report to thg House the follow-
Ing message received from the Lok

Sabha, signed by the Secretary-General
of the Lok Sabha:

@

“In accordance with the provfsiom
of rule 96 of the Rules of Procédure
and Conduct of Business in Lok
Sabha, T am directed to enclose the
Employment of Manual Scavangers
and Construction of Dry Latrines (Pro-
hibition) Bill, 1993, as passed by Lok
Sabha at it; sitting held on  he 13th
May, 1993.”

an

“In accordance with the provisions
of rule 96 of the Rules of Procedure
"and Conduc; of Business in Tok
Sabha, 1 am direcied to enclose the
Salary,: Allowances and Pension of
Meinbers of Parliament (Amendment)
Bill, 1993, as passed by Lok Sabha at
its sitting held on the 13th  May.
1993 .»

(I

“In accordance with thg provisions
of the Rules of Procedure and Con-
duct of Business in Lok Sabha, I am
directed to inform you that Lok
Sabha, at its sitting held on the 13th
May, 1993, agreed without any am-
endmept to 'the Central Laws (Exten-
sion to Arunachaj Pradesh) Bill, 1993,
which was passed by Rajya Sabha at
its sitting held on the 2Bth April,
1993.»
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476

Mentions

aw)

“In  accordance with the provisions
of the Rules of Procedure and Con-
duct of Business in Lok Sabha, I am
direcied to inform wyou  that Lok
Sabha, at its sitting held on the 13th
May, 1993, agreed without any am-
endment to 'the Central Laws (Exten-
endment to the Tezpur University Bill,
1993, which was passed by Rajya
Sabha at its sitting held o, the 29th
April. 1993.”

Madam, T lay a copy of each of the
Bil]§, “The Employment of Manual Sca-
vengers and Construciion of Dry Latri-

nes - (Prohibition) Bill, 1993” and “The
Sahryl Allowances and Pension of
Members (Amendment) Bill, 1993” on
the Table. '

Discussion on the Working of the

Ministry of Industry—Contd.
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